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and Ghaziabad” appearing in the Times of India dated 30.11.2024”
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1373/2024

IN THE MATTER OF:
News item titled "How sand miners laid road across Yamuna between Delhi and

Ghaziabad” appearing in the Times of India dated 30.11.2024

STATUS REPORT ON BEHALF OF RESPONDENT NO. 9- DISTIRICT
MAGISTRATE (NORTH EAST), GOVT. OF NCT OF DELHI

MOST RESPECFULLY SHOWETH:-

1. The presént Status Report is being filed in compliance with the direciions
of this Hon’ble Tribunal regarding monitoring and prevention of illegal
sand mining in the Yamuna River stretch along the Delhi—Uttar Pradesh
border and for ensuring effective inter-State coordination between the

authorities of GNCTD and the Government of Uttar Pradesh.

2. That a jointinspection/field visit was conducted on 11.01.2026 at about
10:30 AM in the jurisdiction of Police Station Burari with the official of
both the Govt. of NCT of Delhi and Uttar Pradesh, consisting of:

i, ADM Ghaziabad
il SDM Karawal Nagar
iii. SDM Burari

(Copy of joint inspection is annexed as Annexure-A)

3. That upon inspection illegal mining was found to be done and theraupon
the said activity was stopped and the Concerned SHO (Burari PS) were
requested vide letter dated 11.01.2026 to seize the machinery and initiate

>

AJAY KUMAR, IAS
District magistrate
District North-East

D.C. Office Complex
Nand Nagri, Dethi-110093
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(Copy of joint inspection is annexed as Annexure-A)


appropriate ‘legal proceedings including registration of FIR. Copy of FIR
dated 16.01.2026 is annexed hereto as Annexure-B/(Colly)

} Subsequently, three excavator machines involved in illegal mining were
seized, and necessary legal action including registration of FIR under
section 303(2) of BNSS, 2023, section 21 of the Mines and Minerals
(Development & Regulation) Act, 1957 and u/s 5(15) of Environment
(Protection) Act, 1986 of law was initiated. DM (North East) vide D.O
letter dated 13.01.2026 also requested DCP North district. to take
necessary action. ‘

_ That in order to remove jurisdictional ambiguity and ensure effective

enforcement action against illegal mining, a coordination meeting / table-

top exercise was held on 22.01.2026. During the meeting, the following

decisions were taken:

i. Inter-State boundary demarcation between Delhi and Uttar Pradesh
would be undertaken jointly. A Total Station Machine (TSM) survey
would be conducted to determine the exact boundary alignment.

ii. Revenue records of adjoining villages of both States would be
reconciled.

. Thereafter,pursuance of the above decisions, TSM—based demarcation
surveyof the inter-State boundary of District North East and North of
Delhi and Ghaziabad district of UP was conducted.The field demarcation
survey has ‘now been completed, and the survey involved mapping of
adjoining revenue villages,identification of disputed or overlapping land

parcels, preparation of boundary drawings and coordinates.

_ That following the completion of the TSM-based field survey, the District

Administration undertook an exercise for reconciliation of the available
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(Colly)


revenue records of adjoining ﬁlggé of Delhi and Uttar Pradesh in 'o;der
to verify the boundary alignment indicated in the survey drawings.During
the reconciliation exercise, the TSM survey drawings were examined with
reference to the available revenue records including sizra maps, ma:ilsavi

maps and other relevant land records of the adjoining villages.

8. Tt is most humbly submitted that the demarcation exercise has been carried
out in coordination with the Joint Inter-State Task Force for monitoring

mining activities, as directed by this Hon’ble Tribunal. Accordingly, the

following has been done:  (Annexure C)

1. TSM-based inter-State demarcation survey has ‘been

completed. (Annexure D)

ii.  Reconciliation of available revenue records of adjoining
villages has been completed. (Annexure E)
iii. The survey drawings have been prepared on the basis of field

survey and available revenue records.

9. That the Answering Respondent humbly submits that necessary steps for
joint verification and coordinated enforcement action will continue\..td-, be

undertaken by the authorities of GNCTD and District Ghaziabad (U P).

10.That the Answering Respondent shall continue to coordinate with the
concerned authorities of Govt. of NCT of Delhi as well as of the stété of |

Uttar Pradesh to ensure effective monitoring and prevention of i_IIégal
sand mining in the area,

—
District Magistrate
North East, GNCTD
AJAY KUMAR,; IAS
District magistrate
District North-East

D.C. Office C X
Nand Nagri, Dethi-110093
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(Annexure C)

(Annexure D)

(Annexure E)
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In c»omplian,ce with directions of the Hon’ble National Green Tribunal

regarding prevention of illegal sand mining and inter-State coordiqa_tion
between Delhi and Uttar Pradesh, following actions were taken:-

Action Taken

Field inspection conducted upon receipt of public complaints regarding
: illegal sand mining in Yamuna riverbed area near Burari. One hydraulic
11.01.2026 |lexcavator (Make: SANY) found engaged in illegal excavation. Police
| authorities requested to seize machinery and take legal action under IPC,
MMDR Act and Environment (Protection) Act.

|lInterception and enforcement action initiated following illegal mining

11.01.2026 " o e . ) i qs i
(Night) activity detected during inspection. Police authorities directed to increase
{8 patrolling and vehicle checking in mining-prone areas.

Joint Inter-State Inspection conducted covering Yamuna river stretch
17.01.2026 from Wazirabad Barrage to Village Panchayara (Ghaziabad). Inspection
e carried out by officers of Delhi and Uttar Pradesh administrations to
assess illegal mining activity and jurisdictional issues. |

Table-Top Exercise / Coordination Meeting held to formulate st;e;fegy for
2.01.2026 inter-State boundary determination and enforcement against illegal sand

mining. Decision taken to undertake TSM-based demarcation survey
jointly with District Ghaziabad.

Notice Inviting Quotations (NIQ) issued .for co}lducting Total Stétion
28.01.2026 |[Machine (TSM) survey to ascertain inter-State boundary alignment and
identify overlapping revenue land parcels. -

Early Work order issued to survey agency (M/s N.K. Engineers) for conducting
February  |[TSM-based field survey covering adjoining villages including Pur
2026 Shahdara, Pur Delhi, Harampur and Badarpur.

Field survey conducted using Total Station Machine (TSM) under
February ‘s h . ..

\ supervision of revenue authorities to map the inter-State boundary and

2026 o :

adjoining revenue villages,

Joint reconcilviation meeting held with revenue officials to match sizra
27.02.2026 |maps, masavi records and field books of adjoining villages to resolve
overlapping jurisdiction issues. .

TSM demarcation survey completed and drawings/maps received from
March 2026 (the survey agency. Further verification and confirmation of boundary

alignment to be undertaken jointly with Uttar Pradesh authorities.

(} Scanned with OKEN Scanner



GOVERNMENT

D.C. OFFICE comPLEX NAND
N SLHI-923
F. No./SDM/KN /20259y : AGRI, DELHI-93

Dated: 11.01.2026

To,

The Assistant Commissioner of Police,
Sub-Division Burari,

District North, Delhi.

Subject: Seizure of machinery during inspection of illegal sand mining
upon receipt of public complaints on the right bank of Yamuna River

during joint inspection in compliance of directions by Hon’ble
reg. ’

NGT -

‘ It is submitted thét upon receipt of public complaints regarding illegal
sand. mining and unauthorized excavation, a surprise inspection was
conducted on 11.01.2026 at about 10:30 AM by SDM (Karawal Nagar) and
other field staff along with local police on the right bank-: of the river
Yamuna.

During the inspection, 1 heavy machinery (Hydraulic Excavator — Make :

SANY, chassis no. SY020CF0795D8 ,model SY210) was found present at the

location along with visible traces of kutcha roads engaged in unauthorized
mining activity. Further, heaps of illegally mined sand were also found at
the site, indicating continued and organized illegal extraction. The driver
was not found near the vehicle and may have ran away upon seeing the
inspection teams. This clearly establishes link of vehicle with illegal sand
mining, _

The aforesaid acts amount to theft of Government property and
environmental degradation, and involves violations of appropriate sections of
mining act, Environmental (Protection) Act, 1986, besides violation of the

directions of the Hon'ble National Green Tribunal, ‘
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Hence the sub Inspector present there was directed to seize and Impound
the Vehicle and he received the seized vehicle,

In view of the above, you are
requ

ested to file a FIR against the concerned and ensure appropriate &

strict action under relevant provisions of Law. Further, Take action against

all such vehicles found transporting or carrying illegally mined sand,

whether intercepted at the site or during patrol/checking; including
registration of FIR, as per law.

It is also requested to deploy police personal during Day and night shifts
to ensure that this illegal mining is completely Stopped. Further, action

taken by police in this regard may'be communicated to the O/o SDM
(Karawal Nagar).

Photographs of the site and machinery bearing GPS coordinates, along
with relevant communications at the site, are enclosed for ready reference.

The matter may be treated as urgent, considering the continuing

environmental damage and law-and-order implications.

Yo jthfully,

(Executi g é\l‘fkéL—-’

Sub-Division Karawal Nagar
District North-East, Delhi

Encl.: As above.
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FIR_ Dt |6’01}2016 10

G 822 R

FIRST INFORMATION RepoRT ' b
(Under Section 173 B.N.S.S) ; /;) N
(R g Rk ke ﬂ

(U 173 oY, g, . % armnfyy

£
=

: .
(pistrict (Rem:  NORTH (DELHD VOARID 2026 psgmmmy pgpany
R No(RGREY: 0041 Date & Time of FIR (xr fim oy WU 16/01/2026
2 Acfs)sRRER)y Sectlon(s) (uru(q));
"~ THE BRARATIYA NYAVA SANHITA (BNS), 2023 303(2)
~ MINES AND MINERALS (REGULATION OF 2101
DEVELOPMENT) ACT 1957
- ENVIRONMENT PRQTECTION ACT 1986 . 5718
3. Occurrence of Offente (3ryare & we):;
@ Day(RR):  SUNDAY Date From(Riw ):  11/01/2026  pate To(Ret®m am): 110172026
Time Perlod (¥7T . Time From (@ma @) 12:49 nrs ‘Time To (W a®):  12:49 hrs
{bInformation received at P.S.(aT1 W&t garr ww g3 Date(Retiw): 16/01/2026 . . Time 21:45 hrs
(c)General Diary Reference (e 5 Entry No.R2  170A Date/Time 16/01/2026 22:00
4. Type of Information (g1 =1 Written
5. Place of Occurrence (w&wreaw )i ' . b o
- (2)Direction and Distance from PS (g @ ';ﬂ AR NORTH, 03 Km(s) Beat No(ftz #.) : 09
" (b) Address(gam): S’aﬂl‘JNA RIVER BED ,NEAR MANDIR NEAR GANGA BASINS AND MAX HEALTHCARE LAND ,VILL JAGATPUR,
QI case, Outside the limit of the Police Station (af arr it % arae 2 ):
Name of PS(IT1 &7 am): District(faem):

6. Complainant / Informant (Rrwasat/gamaaf ):
{a Name(T0): SI (Sub-Inspector) JITENDER KUMAR SINGH ,PIS No.16150047 ,Belt No.D/G016

(b Date/Year of Birth (==t R - 27711/1991 Nationality (udfigar): ' INDIA
(c)Passport No.(qTa5IE €.): : Date of Issue. (STh w3 fr-fRAEy . . Place of Issue (I18t 711 771
(dOccupation . . ~POLICEOFFICER. = :

(e Address(gan: PS BURARI, BURARI, NORTH, DELRI, INDIA, 7838151682;JITE'NDER.
16150047@DELHIPOLICE.GOV.IN

7. Details of Known/Suspect/Unknown accused with full particulars(attach separate sheet if necessary)(ma/ Ry f3mma

1R o atga avra .
1 Unknownl . ]Fath er:Unknown ; ' j
L2
8. Reasons for delay in reporting by the complainant/informant (Rrraaamaf / gaaraal grr Rte 20 @ o wmm J wwm:
NO DELAY

9. Particulars of the propertles stolen/Involved (attach separate sheet If necessary):

SLNo. (%.&.)) Property Type(Description) Est. Value(Rs.)(7= (s 3))
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- Year; 2026 FIR No: 0041

Date; 16/01/2026

Svalue of property stolen (910 ¥ wvufy @1 g

{ uest Report 1 UD. Case No., if any (qeg whtgr Naré / o, 8o 1., afy myé

7R Contents (attach separate sheet, If required)(san g R ae);

e, e Duty Officer STger urr gRre Reeht, P s wanre §

e SO0 o S0 it
ergency duty, V@ all vide DD No. 19A Dt. 11.01. &rerer - "

ﬁnE’l‘_ KA KHANAN CHAL RAHA HAI BHUT SAR] GADIYA KHADI HAI, Mobizl(egzl\?on:ﬂgg875\.(36}’?3{89‘?'AR

5 5t AS| Rohitashd g H S| ! IqTd 9 W 77 S| 77 AS| Rohitash g Ct. Rakesh No. 1644/N

mqﬁmgamYamu.na‘Rlver beg, near mandir, Near Ganga basins and Max healthcare land

yil. Jagatpur, Delhi TG &, Y Ham |

_ T - Sh. Saurabh Bhatt, ADM, Rev Ghazi <
- oh. Saurabh Chaturvedi, Mines Officer, Ghazi e =rall agg‘?

abad 91ga @ Mines Deptt. ¥ 31 &% g UP 0o
<7 W W A el it ADM |Tge 3 57 SI @ 1 Excavation Machine (JCB) s @ gq aeanar 5
FR@ a_Excavation Machines (JCB) T @+ @ & R land w R < g7 o

- uP
Revenue ® aﬁ%’ 3R ITAH land W et 9§t wehR F @7 Tt Y permission ?é’f%?ﬁ'{aﬁﬁ Yamuna
River % Delhi it T g4 Ht a1g ¥ Police Jurisdiction, Delhi Police $t a=elY &1 S Yamuna ¥ arder
T I W Tt g1 AT T weur ¥t g1 o 7 yaferu @Y e ug

I 51 TgT AT | S 7T aredt Y g o
Mines Deptt. gRI RI&l T UgaT AT i HhT WX Excavation Ma?:ﬁles & I U Machines @t

B g Staff T TR 9T T A ™Y W ADM g1gar ¥ 1 e f@wmaa 77 S| @ dor Ht of g F=r
Excavations Machines (JCB) &t Chasis No. (1) VCEC2 00DA 00250895, (2) SP2035448 & (3)
KMTPC 282AMY 731031 for@r §am §1 St 3tdim Mt Excavation Machines (JCB) @I 2 Tt mar
St Make SANY, TATA & VOLVO uram mar i u/s 21.4 Mines and Minerals act and 5/15

Environment protection act through seizure memo SIiR &g 9o dee Yot A fer 7147 2 355
are, 7@ 11.01.2026 & w4 S| 7T gAgt ASI Rohitash, PCR Call vide DD No. 19A Dt. 11.01.2026
51 TS q ST AH - Yamuna River bed, Near Ganga basins land,Villa. Jagatpur , Delhi g
¥ g M@ | Sh. Raghav, SDM, Karawal Nagar §1gd, TgdieiGR ,9Tgd, Karawal Nagar & 3+ =15
- A W dig, e & ST SDM @Tga A #A S| U Excavation Machine (CB) g1 ol §U U e fmaa
& 9 aqeTaT W 59 Excavation Machine gRT Yamuna & el @+ &1 &IW =Iel T aT s wour % <gT
21 3 TATerRv] Y T Ugd gl ATl S T aelt i a1 T I X TgeT AT wifdh Jien I Excavation
Machine =T =T A1Se; Aigl 2T a1 SDM d1gel &R &1 Tt R & Excavation Machine @T Chasis No.
SY020 CF0789D8, Model - Sy210C foraT gaim &1 3@ aiTe, IR Excavation Machine (JCB) @i 1@
T gHr Make SANY TrT 7141 1€ u/s 21.4 Mines and Minerals act and 5/15 Environment
protection act through seizure memo iR aIg VA Hesil gferd & o 1 SR .
machines ¥ drivers 1. Sunil S/o Biran Singh R/o H.no. 252, gali no. 6, vill. Jagatpur, Delhi age
36 years 2. Umesh S/o Rameshwar R/o vill. Ruknabad, PS Ginnaur, Dist Sambhal, I:J.P age 21
years 3. Dhina Chaudhary S/o Rama Choudhary R/o Thuthi, Dakshiun Tota, Thuthi
(Mohanpur), Khagaria, Bihar age 22 years 4. Pradeep S/o Om Prakash R/o vill, Dhanipur, PO
Dabthara Harlal, PS Ginnaur, Dist Sambhal, U.P age 20 years T IR PRIaTET ¥ T IR bound
" down Fha 12T 2m & 3T Y FEFETE) & ferq SDM/Burari @Y kalandra SR X s A Rew
SDM/Burari 91ga gl vide order no.F.No.SDM/CL/Min.2 1.4/2026/2026/190—_94 dated. *
14.01.2026 3 975 complaints T THEAT 2 T & ST feram it Jwli Excavation Machines
2RI 9% @A, Yamuna river bed @ Xa =12 3% & weuw dommat Cognizable Offence U/s 303(2)
BNS, 21.1 Mines & Mineral (Regulation of Development) Act, 5/15 Environment Pratection Act
1 EIF1 UTT ST 31 fovgreiT 7 S1 BT U v el G o ehent ol T ¥ EXU @ gmam.a:fzﬁrm
' W.Wﬂmaﬁara@WSHomeI%mﬁmlmo q treAT B 9wy : Dt. baci
11.01.2026 at about 12:49 AM greATed® :-Yamuna River bed, near mandir, Near Gan.ga as g[s)
and Max Health care land vill. Jagatpur, Delhl @i&t@ aﬁ@aﬁsﬁ dt 16.01.2026 %“?}.mf'lr]rré?r%g
ENGLISH Jitender S! Jitender Singh No.D-6016 PS Burari Delhi Dt-16.01.2026§ ﬁrﬁgc
WH HINDI/ENGLISH g0 Age Age S| JITENDER SINGH NO D-6016 PS BURé\RI mﬁ RS o
ROOM 1 St 55 AS1/ DO T A Tof T e T TR et faer oif qdie i Arger -
2

R 10/11.01.2026 %Y AS|
y Duty @ Fmer o1, &t
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7$‘mozwn . 50 PO, ‘ Year: 2026 FIR No: 0041 Date: 16/01/2026

6 u/s 303(2) BNS 21.1 MINES& MINERAL (REGULATION OF DEVELOPMENT) ACT 5/15
{RONMENT PROTECTION ACT PS BURARI # CCTNS COMPUTER OPERATOR & gt CCTNS 7
JR e COMPLETE FIR g1 W FREEZE ey m%}a ager aveiter I JITENDER SINGH NO D-
%Eaﬁﬁmﬂ-m‘@%‘ R AT eI SR W T I TGRS oI SR SATHERTA aqTenl

Action TakenSince the above informatlon reveals commisslon of offence(s) u/s as mentioned at Item No. 2:

B mmufara:{&?auﬁmmﬂﬂ'mmt Wﬁmnmarmunztt.z.ﬁasﬁaum%im?-):

@&
© (DReglstered the case and took up the OR (71)
e 2 R T 3 wia ¥ g P _
giDirected (Name of the 1O et a1 = JITENDER KUMAR SINGH Rank (72):
SI (SUB-INSPECTOR)
No(g): 16150047 to take up the Investigation (m) i ameRt grw F A% F g By f&ar mar) OR
(iiiRefused investigation due to(Wig ¥ OR (% reor Za7¢ FFaT M)

@v) Transferred to P.S(name)(ar): District(Rrem):

on point of jurisdiction (F TR F FRW geiaia)

F.R read over to the complainant/informant,admitted to be correctly recorded and a copy given to the

free of cost : (RmraTaf / mﬂﬁmxﬁﬁwmwwwﬂzﬁgmaﬂrmﬁﬁﬁ@ﬁmaﬁnﬁ) :
ROA.C(mIATHL):

14 Signature / Thumb Impression Signature of Officer

. of the Complainant / Informant: ’
(roraawal [ gaaTaal & gea1g} / s w P Name(Tm):RAJ KUMAR -

Rank (qg); ASST. 51 (ASSISTANT SUB-INSPECTOR)
No.(d.):- 28931522

15Date and Time of despatch to the court:
. (areyea § figu 6 i it awa):

(} Scanned with OKEN Scanner
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OFFICE or DISTRIC
NORTH EAST DISTRICT, R
GOVERNMENT
D.C.OFFICE COMPLE

T MAGISTRATE,
EVENUE DEPARTMENT
OF N.C.T.OF DELHI

X, NAND NAGRI, DELHI-93

NOTICE INVITING QUOTATIONS

Sealed quotations are hereb
Survey Agencies for conductin
inter-state boundary
river floodplain.

y invited from Total St
g TSM-base
determination and

ation Machine (TSM)
d demarcation in connection with
illegal sand mining along the Yamuna

Scope of Worle:

1. TSM-based demarcation of the identified Yamuna river stretch at the
Delhi-Uttar Pradesh border,

2. Demarcation and plotting of adjoining revenue villages, including:

. Pur Shahdara (Delhi),
1. Pur Delhi (Delhi),

. Harampur, Tehsil Lonj (U.P.),
V. Badarpur, Tehsil Lonij (U.P.).

3. Identification of overlapping/contested land parcels.
4. Preparation and submission of:

. Survey maps,
II.  Coordinates,
1. Field book,

IV.  Final authenticated report (hard & soft copies).

Submission Details:

1. Last date & time for submissijon: 28.01.2026.

2. Place of submission: Office of th

3. Quotations shall be submitte
“Quotation for TSM Surve
Sand Mining)”

¢ SDM (Karawal Nagar),

d in sealed cover clearly superscribed as:
Y = Yamuna Inter-State Demarcation (Illlegal

Other Terms & Conditions;

1. Survey shall he conduyc
2. The agency shall com
3. The undersigned

ted under Supervision of Reve

. nue authoritjes.
ply with all applicable laws ang

instructions.

reserves the right to aceept or reject any or al
quotations without assigning any reason,
NN Exechy Magi
/,_k, i RN vl Magistrate
Ao “ta \."

1 R ,) Karawal Nagar e
\b) /; Ao
'«";\:,\'.___ _,“/.".:j-;./ B
Gl i

C} Scanned with OKEN Scanner
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’b‘fL\ <
T T &7, feeeht wre
Gost. of National Capital Territory of Dl
umar B, iR i, T} TR, feewt-110093
hjay K . A D.C. Office Complex, Nand Nagri, Delhi-110093
/ piSTRICT MAGISTRATE i S

. l’ll./?,:T"Tml 011-22122732, 22129686
orth -East, Delhi) E-mall : dene@ nlc.in

" _ga,,

-------

. 4
&Q_O._,\, ML,Q— /’{'
It is to inform that u
mining and unauthorized excavation

During the inspections, one heavy machinery (Hydraulic Excavator - Make -
SANY, chassis no. SY020CF0795D8, model SY210) was found present at the
location along with visible traces of kutcha roads engaged in unauthorized mining
activity. Further, heaps of illegally mined sand were also found at the site,
indicating continued and organized illegal extraction. The driver was not fo
the vehicle. This clearly establishes link of vehicle with illegal sand mining. Hence
the sub Inspector present there was directed to seize and Impound the Vehicle and
he received the seized vehicle. In this regard letter Dated 11/01/26 wa
SDM Karawal Nagar which was received by S.I. present there.

und near

S given by

It was also informed that ADM (Finance), Ghaziabad District had inspected the
area near around 1.00 am on 11.1.2026 and three vehicles were seized by Burari
Police Station as the same was found involved in illegal sand mining at River
Yamuna at the same place.

In view of the above, you are requested to direct the concerned SHO (PS Burai)
to file a FIR against the vehicle owner and other involved persons and to take strict

action under relevant provisions of Law.

It is also requested to deploy police personal during Day and night shifts to
€nsure that this illegal mining is completely stopped. Additionally, it is requested to

kindly provide status update in this matter,
I 4/[1\ A‘?},L ’ \ «
-/)'( | 42, ~ -
Encl.: As above, | (AJAY KUMAR)
To

Sh. Raja Banthia...
| DCP North District
‘ O/0 DCP District North,
Civil Lines, Delhi-110054. T‘:Z
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OFFICE OF Tﬂggs RICT MAGISTRATE |
NORTH-EAST DISTRICT, REVENUE DEPARTMENT

GOVERNMENT OF N.C.T. OF DELHI S—
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-110093

work Order No.:ADM/NE/2026 /-8 Dated:3/02/2026

Work Order for TSM-based inter-state demarcation of Yamuna river
stretch in connection with illegal sand mining - reg.

In continuation of this office approval and pursuant to acceptance of your
quotation, M/s N.K. Engineers is hereby awarded the work for TSM-based
demarcation as per the details given below:

1. Scope of Work

I. TSM-based demarcation of the identified Yamuna river stretch at the
Delhi-Uttar Pradesh inter-state boundary.

II. Demarcation and plotting of adjoining revenue villages ie Pur
Shahdara (Delhi), Pur Delhi (Delhi), Harampur, Tehsil Loni (U.P.),
Badarpur, Tehsil Loni (U.P.) '

III. Identification of overlapping/contested land parcels.

IV. Preparation and submission of Survey maps, Coordinates, Field book,
Final authenticated report (hard & soft copies)

2. The work shall be commenced immediately on. issue of this Work Order and
completed within 07 days from the date of commencement.

3. Total payable amount: ¥2,18,300/-(Rupees Two Lakh Eighteen Thousand
Three Hundred only) inclusive of GST.

4. The survey shall be carried out under the supervision of Revenue
Authorities, as directed by this office. :

5. Payment shall be released after successful completion ‘of work and
submission of all deliverables, duly verified and certified by the competent
authority. :

6. The agency shall comply with all applicable laws, departmental instructions,
and directions issued during the execution of work. Any deviation or delay
without valid justification shall invite appropriate action as per rules.

This issues with the approval of the Competent Authority.

Additional msggi:l(t Magistrate
Distrjct North-East, Delhi
LESH KUMAR
Add). Bistrict Magistrate
/o District Magistrate (North-East)

D.C. Office Complex, Nand
Dethl-110093 iy
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T.OF DELHI
D.C.OFFICE COMPLEX, NAND NAGRI, DELHI-93

FNo./SDM/RN/2025/57 Dated:o1%/>] [2°8.4

Minutes. o.f meeting on Inter-State Demarcation to stop Illegal
Sand Mining in the Border areas of Delhi & U.P. '

Date: 22.01.2026

Time: 3:00 PM

Venue: Conference Hall, Office of the District Magistrate (North-East),
K-Block, Nand Nagri, Delhi-110093

Subject:-Table Top Exercise to deliberate upon inter-state demarcation
between Adjoining districts of GNCT of Delhi and adjoining districts of
Uttar Pradesh to stop illegal sand mining in the Yamuna River.

_The meeting was conducted as per directions given in Minutes of Meeting’
dated 16.01.2026 chaired by Divisional Commissioner (Revenue), GNCTD and
the Joint Inspection dated 17.01.2026 by Revenue teams of District North-
East, District North and District Ghaziabad, to resolve jurisdictional ambiguity
and to ensure effective enforcement against illegal sand mining in the Yamuna

floodplain.

After detailed deliberations, the following observations were reiterated and
decisions were taken: '

1. It was reiterated that illegal sand mining cases shall not be treated
merely as Kalandara or penalty matters. FIRs under relevant penal
provisions must be registered considering the serious nature of theft of
minor minerals, environmental degradation, and public interest involved.

2. It was further observed that lack of clearly demarcated inter-state
boundaries in the Yamuna floodplain continues to create Jjurisdictional
ambiguity, thereby constraining timely and decisive enforcement action.

3. Inter-state demarcation of the Yamuna river stretch shall be carried out
jointly by District North-East (Delhi), District North(Delhi) and District
Ghaziabad (U.P.).

4. The cost of demarcation, including .earmarkiug and permanent
identification of boundary after completion, shall be borne jointly by
GNCT of Delhi and Government of Uttar Pradesh,

T
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. Appropriate and durable boundary-marking indicators/sign boards shall

be installed post-demarcation, for which cost shall be borne joi
‘ c , 6t ¢ jointly by
GNCT Qf Delhi and Government of Uttar Pradesh.

Reconciliation of revenue records of the following villages shall be
completed within one week to identify the area where demarcation will be
taken up:

1. Village Pur Shahdara (North east District, Delhi)

2. Village Pur Delhi (North District, Delhi)

3. Village Harampur, Tehsil Loni, District Ghaziabad (U.P.)

4. Village Badarpur, Tehsil Loni, District Ghaziabad (U.P.)

~I

. Upon completion of reconciliation, demarcation shall commence from

02.02.2026. Demarcation shall be conducted through a TSM Surveyor
and shall be completed within one week.

8. Revenue staff of both Delhi and U.P. districts were. directed to conduct a
- table top exercise and identify and compare Sizra maps of adjoining
revenue villages and submit findings of table top exercise so that

" approximate extent of demarcation exercise may be reached .

9. ADM, District Outer Nofth {Delhi) was requested to take up a similar
demarcation exercise separately with District Ghaziabad and District
Baghpat (U.P.) for its respective Yamuna border stretches.

The meeting concluded that inter-state demarcation is indispensable for
effectively curbing illegal sand mining and avoiding jurisdictional disputes. All
concerned authorities were directed to adhere strictly to the timelines decided.

The meeting ended with a vote of thanks to the Chair.

Issued with the approval of the Competent Authority.

. . V&’f
Additional District Magistrate
North-East, Delhi
Copy for information and necessary action to:

1. D.M., District  Ghaziabnd,  Collectorate
GhaziabadUttar Pradesh -201001.

2. D.M., District Collectorate Office, Baghpat, Uttar Praclesh - 250609
3. DCP, North District, Civil Lines, Delhi.

Compound,  Rajnagar,

i

.":);.é;‘:-:iw.' i i
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FINDINGS OF TABLE TOP EXERCISE

A table top exercise was conduc
and to ensure effective enforcement aga

ted to resolve jurisdictional ambiguity
floodplain by comparing revenue record

inst illegal sand mining in the Yamuna
s and maps of three districts.

This was conducted ag per directions

given in Minutes of Meeting dated
23.01.2026 chaired by DM, North east GNCTD which is as follow:

“Revenue' Staff of both Delhi and U.P. districts were directed to conduct a table
top exercise and identify and compare Sizra maps of adjoining revenue villages
and submit findings of table

top exercise so that approximate extent of
demarcation exercise may be reached” .

Accordingly,
taken up by
identify the

Reconciliation of revenue records of the following villages was

revenue teams of all three district in the following villages to
area where demarcation will be taken up:

1. Village Pur Shahdara (North east District, Delhi)
2. Village Pur Delhi (North District, Delhi)

3. Village Harampur, Tehsil Loni, District Ghaziabad (U.P.)
4. Village Badarpur, Tehsil Loni, District Ghaziabad (U.P.)

During the exercise, the adjoining khasra nos. to the river Yamuna on both

sides were identified. Also, the khasra nos. where overlapping was observed

were also identified and listed. By this exercise, the khasra nos and the extent
where demarcation may be taken up were identified.

Upon completion of reconciliation, demarcation shall commence from

02.02.2026. which shall be conducted through a TSM Surveyor and shall be
completed within one week.

The findings of table top exercise are hereby enclosed.
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